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OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL, ALIAHA-AD BENCH, ALLAHABAD .

363 W22 A RN

Dated : Allahabad this the Sth day of April, 1996,

CORAM :Hon'ble Mr, S. Das Gunta, A.M.
Hon'ble Mr, T. L, Verma, J.M,

ORIZINAL APPLICATION NO, 384 of 1G96

R. DL Ratauri, son of Sri S. D. Ratauri,
Regular Mazdoor SDO(Phones), Pilikothi,
Civil Lines, Moradabad. v suestereARpl AN

(THROUZH COUNSEL SRI R,K.Khanna)

vV E'R SII"S

1, Union of India, throuah Diredtor,
General, Telecom,.,, Sanchar Bnavan,
New Delhi,

2. Chief General Manager, Telecom Paschim
Uttar Pradesh Parimandal,
Lucknow/Dehradun.

3. Telacom, Divisional Manager Telerhone,
Of f ice Chandra Nagar Hartzla Colony, Moradabad.

4, Assistant Engineer (Phones,) Moradabad,
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(By Hon'ble Mr, S. Das Gupta, Member-A)

The applicant's cass is that he had qualified
in an internal examination for promotion to the post of
Phone Mechanic and obtained 6th positionﬂin the mer it
list, Hovever, vhen the other candidatesﬂstit for training
he has not been sant for training as he was charge-sheeted
vay back in 190l vhich has not yet been brought to
conclusion, The learned counsel for the applicant drew
out attention to certain departmental rules under which
promotion can be agranted even if:;erson has been censur=ad

> afteiéﬁ:nclusion of the disciplinary proceeding.His
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argument was that since a persog_whu has been penalised
O L hena

can be promoted, @ the applicanf,ﬁpo penalty has so far

)
been imposed, should be sent for training.

2% We are unable to accept the contention of the
learned counsel for the applicant, Admittedly a charqge-

sheet has been issued against him in 1991 and according

to the applicant, the disciplinary proceedings have not |

yet reached $6 finality, 1t cannot be presumed that the |

sd3 id proceedings will result in imposition of censure on
the applicant, Therefore, the rule cuoted by him does
not come to Rim give him any assistante, The training

is only for promotion, therefore, the applicant canmrax
be sent on training gﬁggﬁhe is cleared from the charqes, |
The application, therefore, has no merit and is dismissed

accordingly.

3% learned counsel for the applicant, however,

had requested that one of the alternative pravyerxn in

the O.A. i,e. directing the respondents to decide the
aprlicant's representations dated 8,2.,19096 and 22,3.96
be allowy Such relief can-not be granted exparte, as has
been rulad in a recent case by the Hon'ble Supreme Court.
However, nothing in this orderjshall preclude the
respondents from considering these representat ions and

disDDSfjof them appropriately,

(; g W L :
Member=J_ ﬂwmﬁg
Dt /-_Allahabad_April, 8,1996,




